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CHHA'ITSGARH ADHIMYAM 
(No. 24 o i  2002) 

T m  CHHAnfSGARA MANTRJ (VETAN TATHA BHAITA) (SANSHODHAN) 
ADHWIYAM, 2002 (No. 24 of2M12) 

An Act to amend the CbhaHisgarh Mantri (Vctan Tatha Bhatta) Adhiniyarn 1972 
(No. 25 of 1972). 

Be it cnnc~ed by rhc Chhakdsgarh ~ t ~ i s l a t u r e  in thc Fifry-third Year of the Republic of 
India a5 follows :- 

1- (1) l l i s  Act may be called ~ h e  Chhatlisgarh Mantri (VctanTa111aBh:ltra) S h t ~ r  title and CIIIII. 
Sanshodlian Adhiniy am, 2002 (NO. 24 0f2002). nlcncl'menr. 

11 shall come into force Irom the da~c-of i t s  publication in I hc official 431~cl1e. 

2. Ailer Scction (1) of Sccrion 5 of  rhc Chhartisgwh Mantri (Vclan Tatha Bharra) ~dl l ;ni~ani .  Insrrtiun oCScu.lilrn 5 

1972 (No. 25 of !972) (Which is hercinaf~er refemd lo a ~ h c  Principal ACI) hforc the proviso (I)- 

of abovc Scclioh thc Following proviso shall bc insened, nameIy :- 

"Prouided thal some ponion of the Official residcnce ofcvery Ministcr, Minisrer oTShre, 
Depuly Minislet and Parljamenrary Secrctaq not being used as a res idcnce on them and rheir 
family members may bedcclmd as'the residential oflice." 

3. Sub-section (4) of Section 5 OF hc Principd ACL shall lx omiued. 

4. In  sub-seclion ( l  ) and (3 )  or Section 5 and subkiection 9 ( I )  (a) and (ii) ofthc Principal Acr llle Subslitulio~i in SCC. 
word "Bhopal" wherever i t  wcurs thc word "Raipur" shall be subslitured. linn 5 (11, 5 1.7). Y (1) 

and {u) (ii). 



THE CHHA~TISGARH MAPTRI (VETAN TATHA BHATTA) (SANSHODHAN) 
ADHINIYAM, 2004 

hn Act to further toamend thechhatrisgarh Mantri (vetan latha bhalla)Adhinlyam, 1972 (No. 25 oi1972.) , 

Be it cnacted by Chhai~isgarh 1,egislalivc in the ~ i f i ~ - f i f t h  yearofthe Republic aflrrdia as iollo~vs :- 

0 

1. (i) This Act may bc caIled thc Cbhattisgarh Mantri (vetan tatha bhat~a) ShorI l i t l c  extcnr 

' (sanshodhan) Adhiniyarn, 200i (No. 19 of 2004). ~ n d  commcnccrncn L 

(ii) It shalt e ~ t c n d  LO thc whole o f  Chhalrisgarh. 

(iii) I t  shall come into Force horn Ihc  dale o f  i f s  publicalion in thc official gazene. 
I 

2 For sub-stction (I) and ( 2 )  of Secricn 4 of [he Chhatrisgarh Manlri (vtlnn ratha bhn~ta) 4mcndmcn1 of 

Adl1iniyam;l972Wu'o. 25 oil773 Il~crcinafltr refcmd to as thc Principal.Aa] the following '. 
Sub-sections shall be subsriruted namcly :- , 

I 

r 

(1) There shall he paid tu thc chief ~inister seven hundred ~ n d  eighty ihrec-rupees 
per day, lo Minis~er sewn hundred and sixty seven rufies per day, to Minister 
of Stad  seven hundred. a@ fifiy rupees per day, to Deputy Minis~er scvcn , 

hundred and forry two rupecs per day and lo parliamentary Secrcmy seven 
- hun,dred and rhirry three nrpccs per day as daily alloivanccs during the !em OF 

their ofice. . . 

7hcre shall be paid to  eactr Ministcr, ~ini!a&-oi state, Dupury Minisla aod 
Parliatncnlary See-relay conslitucncyallowanccs offive housand rupees per 
mensem. 












	2002CG24.pdf
	2004CG19.pdf



